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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERHBAD BENCH
AT HYDERABAD

D D D e S ah wi i o Al ey e - — T ie bk vt v i -

Betweaen :=-
K.Shouri

ry Rpplicant
And’

1. Sr.Divisional Personnsl 0fficer,
S5.C.Railuay, Vijayswada.

2. Divisional Railuay Masnager,
S.C.Railway, Vijayawada.

.+ Regpondents

Counsel for the Applicant : Shri G.V.Subba Rao

Counsel for the Respondents : Shri J.R.Gopal Rao, SC fOL Rlys

CORAM:

THE HON'BLE SHRI R.RANGARAJAN MEMBER  (A)
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(Dral Orders per Hon'ble Shri R.Rangarajan, Memtber () ).
Heard Shri G.V.Subba Rao for the applicant ajnd Shri
J.R.Gopal Rao for tha Respbndents.
2,' -The'applicant in this 0.A, joined in the yeap 1969
as a Casual Labourer, He was brougnt on témporary status aon
6-12-78 and he was regularised on 25-10-81, It is stated for

the applicant that though he had studied up to 7th clags, he is

not aware of his exact date af birth. His controlling
antered his date of birth as 15-4-49 at the time of hi
ment as Casval Labourer and the applicant has not give
‘ dec laration to that effect. If is Further.ététed that
to know about the urong recording of his date of birth

seniority list of T.P.Hammals was published on 19~4-94

after he submitted & representation to Respondent No.1

representation dt.22.11.95 for correction -of his date @f birth.

also filed another representation to the Chief Personng
S.C.Railuay, Sec'bad by his representation dt.11,8,95 1
connection. He has enclosed to his representation addr:
Chief Personnel foicer, his Transfer Certificate issug
.Head ﬁestgr, Municipal Upper Primary School, Nutyélampa
Uijayauadé, the extract of the date of birth indicated
Register of Baptisms (Annexure - VII) and also the Extr
the Birth Certificate (Annexure=VIII). The Chief Persc

Officer, who is the competent asuthority toc issue orders

correction of date of birth as per rules has not dispa:
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posed of his representation by the impugned order No.B/P

dt .29-12-95 (Annexure=I). He was alsc informed by lett%r

No.B/P.613/1/CL.IV dt,19-2-96 (Annexure-Il) that ha coul
have joined as Casual Labourer if his year of birth is 1

he will be under aged at the. time of his engagement as

2. o %his G.A, is Piled challenging the order dt.19-2
Anhexure-ll) and for a qaﬁsaquentiel direction to set as
sama-gnd ?Ar a further consequential direction to the re
ta,altér his date of birth from 15-4-49 to 13-4-54 in cdg
uith the date of birth as recorded in Births & Deaths Rg

[+ 8
of Government of Andhra Pradesh, uwhich is’statutory rect

J. It is admitted that the Chisf Personnel Officer
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appropriate authority for ordering correction of date of

613/1/C1. 1V
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Hence it will be incorrect for the lower authorities tp reply him

in thls connection without getting orders from the appr
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authority i.e. the Chief Personnel ﬂfficanito dispose of the re=

presentation of the applicant dt.11.8,95 taking into acfount all

the annexures attached to that representation.

4, In the result, the OR is ordered as follows i-

"The Chief Personnel Officer, S.C.Railway,

Sec'bad should dispose of the representation
of the applicant dt.11.8.95 (Annexure-V) taking
into account all the Annexures to the above ra-
presentaticn in accordance with the Law uwithin

period of two months from the date of receipt ¢

8
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a copy of this order after making necesgsgary chgcks."
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Originsl Application is ordered accordingly at th

sdmission stage itself. No order as to costs.

aui/.

(R.RANGARAJAN)
Member (A)
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. THE CENTRAL ADMINISTR:TIvE TRISUNAL
HYDER4BAD BENCH HYDERA B
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THE HON'BLE SHRI R.RANGARAZAN:, m(4)
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AOMITTZD AND INTERINM DIRECTIGNS 155/
ALACYED ' - ﬁ.
DISROSED OF WITH DIRZCTIONS ’

BISMIS5ED
DISMASSED A3 WITHDAAWN
LDERED/REAZETIZD.. ——

NO ORRER AS T9 COsTS. .
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